WP(Crl). No. 9 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

17.10.2014

Learned counsel for respondents states that learned counsel
who has been assigned the brief on behalf of the State is not present
due to some personal difficulty. Thus, he prays for adjournment. As
per consensus between learned counsel for the parties, list on 21-

10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 333 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

17.10.2014

Issue notice to respondent No.2. Service both ways namely,
by registered post as well as dasti. Let it be made returnable within
2(two) weeks. In the meantime, respondent No.1 may file affidavit-in-

opposition. List on 31-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 238 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

17.10.2014

Learned counsel for petitioner prays for and is
granted ten days’ time to file rejoinder.

List on 27.10.2014.

CHIEF JUSTICE
(ACTING)

dev



